CENTRAL ADMINIS Tnnfzvg TRIBUNAL

MUMBAT BENCH

Dated this Friday, the 13th day of December, 2002,
CORAM Hon’ble Shri B. N. Rahadur, Membsr (A).
Hon'ble Shri 8. L. Jain, Membar (J).
Fawar Haribhau Vyankatrao,
R/G. Pait hau,
Dist. Aurangabad. .. Applicant.
%éy Advocate Shri G.L. Ladhe)
) .
YERSUS '
. Babanrao Narayan Patil,
Assistant General Manager,
Telecom Aurangabad
2. Union of India, New Delhi : Respondents
& Others. .. {Contemnor)

TRIBUNAL’S ORDER -

We have heard Learned Counsel, Shri G.L. Ladhe, who has
assisted us in the matter of going intc the Contemnt Petition No.
471/2002 A reply has also been filed. Learned Counsel, Shri
V.&. Masurkar, has taken us through the reply
2. The first point made s that the order 1in the O0.A.

merely statss that Resgondents should ensure that Applicant’s

oreferably within two months. It is not as if the guestion of

Ues have been arrived at in the order in

C.A. It, therefore, imp}ies that these dues will be paid as
) , o . _
admissible and =h+1tled ‘ag per ruieb.
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